CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR
Original Application No. 199 of 2003.

Jabalpur, this the 8th day of April 2003,

Hon'ble Mr, R.K. Upadhyaya - Member éhdnnv.)
Hon‘ble Mr. A.K. Bhatnager - Member (Judicial)

Ku. Neetu Pataskar (Patuwa)

D/o. Late Chhotelal Patua
aged 26 yesars

R/o. C/o Smt. Kesar Patua
Vivekanand Wsrd, Garhakota
Distt. Sagar M.P. APPL ICANT

(BY Advocate - Shri S. Bhattacharya)
VERSUS

1. Union of Indias,
Through the Secretary,
Ospartment of Posts Indias
New Delhi.

2, The Chief Post Mastsr General
Madhya Pradesh Circls
Bhopal M.P,

3. The Senior Supsrintendent
of Post Offices,

Sagar Division, Sagar M.P. RESPONDENTS

ORDER (Oral)

By ReK. Upadhyaya, Member (Admnve) s-

The applicant has sought a direction to the
respondents for her compassionate appointment on the
death of her father Chhotelal Patwa, who died in harness
on 08/12/1996. The claim of the applicant is that the
applicant and her mother are the two dependants of the
" deceased employee. Since there was no earning member in
the family)she had applied for compassionate appointment .
"in place of her father". It is admitted by the applicant %
that by letter dated 11/12/1997 (annexure A/5) she was |
informed by the respondents that her claim for compass=-

ionate appointment was rejected, having been found unfit

under the scheme of compassionate appointment. The




Y

* 2 %

learned counsel of the applicant states that since the
order dated 11/12/1997 (aAnnexure a/5) was not a speaking
order, the applicant was repeatedly requesting for

reviewing the matter, but ultimately the applicant was

informed by a letter dated 05/05/2000 (annexure a/6) that
the request of the applicant for compassionate appointmentg
has already been decided and is rejected. Therefore this 1
application has been filed. The learned counsel stated
that in view of the fact that there is a need for
compassionate appointment on the death of the deceased
Government servant this Tribunal should issue directions

to the respondents to consider the case of the applicant. |

2. We have heard learned counsel of the applicant.
The deceased Government servant died on 08/12/1996. The
object of providing compassionate appointment is to help

the surviving members of the family of the deceased

Government servant in their financial distress. However
the posts filled up by compassionate appointment are

limited and there are several applications. Therefore the ;
respondents lawfully adopted the practice of screening of

the applications considering the most deserving cases for {

such appointment. The respondents vide their letter dated‘g

11/12/1997 (annexure a/5) had stated that the application ?

of the applicant was considered but after considering the g

case of the applicant on standards prescribed for such
reservation for compassionate appointment)her case was no ;
considered suitable. Therefore the respondents have
regretted her request. The contention.of the learned
counsel of the applicant that the applicant continued to
send representations and reminders does not help in this

case. We/prima facie find that there 1s no error in the

order dated 11/12/1997 (Annexure a/5), but the applicant



should have approached this Tribunal immediately
thereafter. However it was not done. On the other hand,th:é
applicant has been admittedly Seeking employment on fur-
ther Iepresentations. The Hon'ble Supreme Court in the
case of Admin. of Union Teritory of paman & Dieu & Ors.

Vs« ReD. Valand 1995 (8) sLrR 616 have helg that repeated

is filed beyond the period of limitation prescribed under §
Section 21 of the Adninistrative Tribunals Act. Even if

we consider the subsequent letter dated 05/05/2000
(Annexure A/7?;the pPresent application is stilj beyongd

the period of limitation. The applicant has not mage any
pPrayer for condonation of delay, therefore this case is

to be dismissed as barred by limitation.

also
3. However we have considereq :dlaim‘f:on*nierits/and

we find that there is no violation of the rules or
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